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G vil Appeal No(s) . 9590/ 2011
STATE OF U. P. & ORS. Appel | ant ('s)
VERSUS
M S KESAR ENTERPRI SES LTD. Respondent ( s)

Date : 15/07/2016 This appeal was called on for hearing today.

For Appellant(s)
M Vi bhu Tiwari, Adv.
M. Ravi Prakash Mehrotra, Adv.

For Respondent (s)
UPON hearing the counsel the Court made the follow ng
ORDER
Despite | ast opportunity one nor e opportunity was
afforded to the Id. Counsel for the appellant to cure the
defects in the application for substitution. Nothing has been
done till date.

Let the matter be placed before the Hon’ bl e Judge in

Chanbers for further directions.

(CH RAG BHANU SI NGH)
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